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GENTiRiL ADMINISTR\TIVE TRIUJNA 
0EN0H 

Oriina1 AnpUcetiOfl 

Mice Petitiofl No. 

Contempt Petjtiofl 

eview J0p1ct1ofl t1O. 	 ____ 

• . MvocatefOr the 
r 	 y• 

I 	Advoc 	•o 	Respond:t(S). 	... 	

...... 

Heard Mr.G.Rahul, learned counsel 
for the applicant and Dr .J .L.Sarkar. lea-
rned Railway standing Counsel. 

The applicant claims that he is a 

talented Basketball player and represen-

ted the State of Assam in 3 National 
level tournaments • The N .F.Rai Iway deoi-

ded to include basket ball p&Jyers in 
oroup D post in Talent scouting OUOta 
in basket ball • pursuant to the requisi-
tion of N.F.Rai.lWay, the Assam gaSket 
Ball Association recommended three playe3 
including the applicant. By letter dated 
23.11.2005 invited the applicant and two 

'others (not the 5th Respondent) for trial 
?ccum selection on 28.11.2005 which was 
Adeferred to 24.1 .2006. ippliCant claimed 
that inspite of having faired well he 
as not selected for the reason best 

known to them • on the chor hand • the 5th 
respondent is xmqock km ka attempted to 
e apptinted in the said vacancy. He 

further claimed that 5th respofldent had 
ever been invited to attend the said 

trial cum selection for Group 'D', pro-
bably he could have been invited for  

COntd. 
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'* -t 	Contd. 
31.10.2006 Group 'C' post. The daid selection 

is challenged. 
When the matter came up for 

	

) 	 dmission, Dr.J.L.Sarkar, learned 
I Railway standing cotrnsel submits that 

he would like to get instruction. Let 
it be done within four weeks, 

post the matter on 2 .11 .2006. 

	

U' 	7' 
AS an interim measure one post of 

i 
jWt-t 7-  - 	 Group 'D' is directed to be kept 

JVbCJ 	
- ,tJ1,' G - 	 vacant till the next atr. 

/ • 	 Vice-Chairman 
bb 

	

29. 11.961 	The learned o*insei for the r5pn 
• 

	

	dents prays for six veeks time to qet \ 
instructiena, Prayer is al1.we. Psst 

• 	 the matter on j. 1;$7. 

* 	•. 	 4 

im 

	

• 	 16.1.2007 	Post on 9.2.2007. 

Vice-Choirpan 
0 

ibb/ 
• 	'I 

xfdz fmx 	 3E,% for 

8.2.07. 	Couns1 for the respondents pays for 
• , 	 djournment.to get instructions. Let it be done4 

• 	 Post the mEitter on 23.3.07 

L 
ce-Chaii 

Im 

	

23..07. 	Counsel for the respondents wanted 
to file ztitten statement. net  it be 

• 	done, post the matter on 12?.4.07. 

Member 	 Vice-Chairman 
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24 2007 4nt 
in. 	 aWication has to be 
adOfl b$) 

• 

Post the matter on 4.7.O7 	L representing Dr.J. L. Sarkar, learned counsek for 

the Railways sought for some time on his behf 
to me written statement. 	i?9jme .lm. 	

•• granted for the same. 

Call on 3 1.05.2007. 

Member (A) 	 /Member (J) 
/bb/ 

• 

31.5.07. 	Concidirmg the issui involved 
in this C) A the appivation has to be 

admitted Application is admitted 
1csue nothe on the rspondentc 
Post tbe. maflen on 4.7.07. 

 4-v
.:. 	. 	 A 

A-jj js/ Im  

4.7.2007 

Oi 

( 	 r7 
I 

Vice-Chairman 
Jbb/ 

' 	yVQ— w/11 

a- r 3F€J - ,twk 
,1 

\A) 	JLc 

* 

iv- 
Vice-Chairman. 

Dr.J.L.Sarkar. learned Railway 

Standing counsel was represented and 

time was sought for filing of reply 
statement. Three weeks further time is 
granted for the same. 

Post the case on 1.8.2007. 

V 
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1.8.07. 	 Counsel for the respondents waiited, 
Po4c. - 	 time to fik wi4tten statement Post the 

o- 	 matteron3l.8.O7. 
Im 

/\ 	
Vice-chaiman 

U V; ro,&4 I%L~A 
31.8.07 	Four weeks time 	granted 	to the 

respondents to 	file written statement as 
prayed for. 

Post on 5.10.07 for order. 

'k \&,O*IJ 

::~~2c,, ~, t6f , 
	 Vice Chainnan 

pg 

w L '&4 
5. 10.07. Dr.J.L.Sarkar learned Standing Counsel 

LA 0 appearing for the Faflways states that he flas tiLeU the 

Written Statement in this case on 26.9.2007. He 
• undertakes to serve copies  

Of the said Written 

• Statement on the Applicant/Advocate for the 
Applicant and also undertakes to file Vokalatriama 
duly executed by the Xespondents on the next date. 

Call this matter on 15.11.07. 

(MonoMoanty) 
Member(A) 	 Vice-Chairman 

Lm 

15.11.2007 	Noneappears.fortlieappllcantnor 
the applicant is present. None Mso 
appears for the respondents/Railways. 

• On 0510.2007 Dr JL. Sarkar, learned 
Counsel for the Raiwavs nndertook to 
supply a copy of the written statement to 

,- I 	 the .Apphcant/Counsel for the Apphcant 
also to submitVakaiatnama for the 

, 	

respondents. Smce Dr J.L. Sarkar is 
absent call this matteron 22.11.2007. 

I J - - 

(Khuiram) 	tR.Mohanty 
( 	 "i 	 Mem6er (A) 	• 	 Vice-Chairman 

nkm 
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22.11.2007 	Written Statement has already been 

flied in this case on 26.09.2007. By our 
order 	dated 	05.10.2007, 	liberty 	was 

granted to the learned counsel for the 

Respondents, to serve copy of the Written 

Statement on the Applicant/Advocate for 

the Applicant. Again, on 15.11.2007, the 

Respondents were called upon to serve the 

copy of the Written Statement to the 

Applicant/ Counsel 	for 	the 	Applicant. 

Despite such opportunities were given to 

the Counsel for the Respondents, the 

counsel for the Respondents has not 

served/supplied 	the 	same 	to 	the 
Applicant's side. 	Dr.J.LSarkar, 	learned 
Standing 	counsel 	for 	the 	Railways, 

undertakes to serve the copies of the 

/L 	1k 	I 
Written Statement, which was filed on 
26.09.2007, on 	the 	counsel 	for 	the 
Applicant by 30.11.2007. 

Call this matter on 30.11.2007. 

(Khushiram) 	(M.R.MohñiSr) 
Member(A) 	Vice-Chairman 

lin 

30.11.2007 	No one for the Applicant. Dr.J.L.Sarkar, 

learned Standing counsel for the Railways is 

present. He had served a copy of the written 

statement on a junior emitabakthe chamber 

of the learned counsel for the Applicant as 

learnedc1ounsel for the Applicant is away in 
Delhi for teatment. 

Call this matter before the Division 

Bench on 17.12.2007. Rejoinder, if any, may 

be filed by that time. 

(Khushiram) 
Member (A) 

/bb/ 
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\ 

28.03.2008 	Call this matter on 316t  March, 

2008 

(M.R.Mo anty) 
Vice- (hainnan 

Im 



! 2/O 

Calithjsmatteron 11.02.2008. 

• •• • 

O'k' 9. ;)"):/ 1) 0;~~  

do p/5iii j -c 

•  

3 //0 

jJ  PZt' 
P/t4'-33 '°3L 

v• 

Send copies of this order to the 

Respondents in the address given in the 
O.A; so that he shall come ready with the 
case which was ified in the year 2006. 

Member (A) 	Vice- Chainnan 

11.02.2008 

,7 '02 

'd C 

None appears for the Applicant nor the 

Applicant is. Present. Nobody also appears for 

the Respondents/Rdilways. 

Call this matter on 11.03.2008 for final 

disposal. 

Send a copy of this order to the 

Applicant in the address given in the O.A.; so 

that the Applicant shall come ready for 

prosecuting this case. Failure of Applicant'to 

prosecute his case on the next date/i 1.03.2008 

will entail this O.A. to be dismissed. 

'rkyd,. Ji)o,io3  

C CA2f 
/bb/ 

tP 
/ 	 11.O3.2SL2! V7 H 

ii-lo 	D1112o 

(M.R.Mohanty) 
Member (A) 
	

Vice-Chairman 

Ca1'ì this mabn 8OS.2Ooea ,  

• 	(M.R.M 	aty) 
Vice- Chairman 

Vce-1dn 
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17.12.2007 	None appears for the Applicant nor 

the Applicant is present. In this case written 

statement has already been filed on 

behalf of Respondents 1 to 4. No rejoinder. 

has yet been filedin this case. 

• 	OycJe-1 s2 t-  )1i1 74O'? 
j i- 
L 	C7 	

?VC a 4 : . 

J 

s 	
iic?i. 16.01.2008 

W~ O 
  

CaH this matter on 1 6.01.2008 

aw.piflng rejoinder from the Applicant, ;  

Copies of this order be sent to the 

Applicant and to the Respondent No.5 in 

the addresses given in the Original 

Application, . 

(M.-R.Mohanty) 
Vice-Chairman 

None appears for either of,  the parties. 

- 	 . 	 Call. tHs matter for finl• disposal on 

21.01.2008. 

Khushiram) Moan) @' 	9't 	. . 	 Mernber(A) 	. 	 Vice'Qhairrnan- 

- 	

/bb/ 	.. 	 . 

2101 2008 	None appears for the Applicant nor is 
rriib ' 	 r )cn 	'u 	tr 	r i 	 • , 

the Applicant present Mr.G.Rahul, one 

	

..

. 	 Advocate for the Applicant has filed a note 
ct 

	

IAO 	to withdraw the case. However, 
Dr.J.L.Sarkar learned Standing Counsel 

appearing for the Railways is present.. 

• 	 We want to gLve one more chance to the 
learned- counsel appearing for the 

	

. 	 ApplicanttobepsentintheCou. 
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 Ov 

•: 	 ,R. 

O/- 2C/ 
• 	

- 

H 
3 1.03.2008 	None appears for the Applicant nor 

the Applicant is present. Dr J.L.Sarkar, 

-learned Standing counsel for the Railways 
is present. 

For the reasons recorded separately 

this case stands dismissed. 

- 	( 	s 	) 	 (M.R.Mohanty) 

	

ember(A) 	• 	Vice-Chairman 

pg • 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 266/2006 

DATE OF DECISION: 31-03-2008 

Shri Nriperi Lahkar 
................... I7 Applicant/s 

None present for the applicant 
.................................................Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
.....................................................  ..................... Respondent/s 

Dr. J. L. Sarkar, Standing counsel Railways 
................. . ......................................................... Advocate for the 

Respondent/s 

THE HON'BLE MR MANORANJAN MOHAITY, VICE CHAIRMAN 

THE HOWBLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

J. Whether reporters of local newspapers may be allowed to see 
the judgment? 	 Ye'k1 

•Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 Yel,/No. 

Vic i rman/Member(A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.266 of 2006. 

Date of Order : This the 31st Day of March, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAiRMAN 

THE HON'BLE MR KHEJSHIRAM, ADMINISTRATIVE MEMBER 

Sri Nripen Lahkar, 
S/o Late Joynath Lalilcar 
Resident of Bagharbari, Panjabari, 
Guwahati-37, 
District. Karnrup, Assam 

None present for the Applicant 

Versus.- 

Union of India, 
through the General Manager(P) 
N,.F.Railway, Maligaou, 
Guwahati-78 1011. 

General Manager (P, 
N, .F.Railway, Mali gaon, 
Guwahati781011. 

The Secretary, 
Basket Ball Association, 
DY. CPO(G), N.F.Railway, 
Maligaon, Guwahati'78101 1. 

Asstt. Basket Ball Secretary, 
N.F.R.S.A.. N.F.Railway, 
Maligaon, Guwahati-78101 1. 

Sri Rarnashree Yadav, 
CIO Sri Ainarjit Choudhury, 
Khanapara Farm Gate, 
Guwahati-22. 

By Dr J.L.Sarkar, Railway Standing Counsel 

Applicant 

Respondents 
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The Applicant is a Basket Ball Player, as recoguized by 

Assam Basket Ball Association. The N.F.Railway took a policy decision 

to recruit basket ball players in Group D posts in (N.F.Railway) Talent 

Scouting Quota. Accordinglya circular was issued by the N.F.Railway. 

The Assam Basket Ball Association recommended the names of 3 

talented basket ball players for recruitment in Group D post in 

N.F.Railway. Since the Applicant could not, finally, be selected (in 

Talent Scouting Quota under Group D post), he ified this Original 

Application under Section 19 of the Administrative Tribunals Act 1985. 

2. The Respondents have filed written statement admitting 

that the above facts interalia stating that it was not mandatory to 

select candidates only from N.E.Region, as the purpose of recruitment 

was to form a good Basket Ball Team by best available talents in the 

country; that trial for selection was held, on 24.01.2006, by a Selection 

Committee consisting of Secretary (Basket Ball), Joint General 

Secretary (Basket Ball) and one Coach of Sports Authority; that age 

limit/criteria for selection was between 18 to 25 years and that the 

Applicant could not be selected as the Applicant was nearing the age of 

25 years at the time of selection and there was no scope for relaxation 

of age limit. 

3. 	The Applicant side remained absent on 30.11.2007, 

17.12.2007, 16.01.2008, 21.01.2008, 11.02.2008, 11.02.2008 and 

21.01.2008. Even today none appears for the Applicant nor the 
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Applicant is present. The learned Advocate for the Applicant once 

expressed the desire to withdiaw this case. 

Dr •  JL.Sarkar,, learned Standing counsel for 

Respondents/Railways argued that the written statement filed on 

behalf of the Railways may be treated as his pleadings in the matter. 

In view of the aforesaid discussion it is apparent that 

Applicant is not interested in pursuing/prosecuting this' case. From the 

written statement filed, on behalf of the Respondents, it is apparent 

that Applicant was nearing the age limit of 25 years at the time of 

selection and must have now crossed the age of 25 years and hence 

there are no scope for him to be selected within the given age limit as a 

Basket Ball Player in the Railways and, thus, his appointment as 

Group D staff does not arise. In the above premises, this 'case is 

dismissed. There will be no order as to costs. 

(KHusmRAivi) 
	

(MAN0RANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

/pg/ 
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LIST OF DATES/SYNOPSIS/CHORONOLOGy OF EVENTS 

	

23/1 1/2005 	Persuant to the recommendation of the applicant by the 

Assam Basket Ball Association, the Secretary Basket 

Ball/NFRSA invited the applicant to appear for trial

come selection for recruitment of Basket Ball player as 

Talent ScoutIng Quota in Group - D on 28/11/2001 

(Annexure —2 Page 0 

	

28/11/2005 	The respondent authorities deferred the aforesaid 

selection process. 

(Annextre —3 Page ____). 

	

1/01/2006 	Tha applicant was again invited to appear in the trial 

come selection for recruitment of Basket Ball player as 

Talent Scouting Quota in Group - D on 24/01/06. 

(Anne,ure 4 Page (7 ) 

Surprisingly the applicant inspite of having falred well 

in the selection process the respondent authorities are 

seeking to appoint the respondent No 5 who had never 

appeared in the selection process for Group - D post. 

Being agreived the applicant has preferred the present 

Original Application. 
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CENTRAL ADMINISTRATIVE TRIBUNAL. (UJWAIIATJ. 

BENCH: GUWAHATL 

(An application U/s. 19 of the Administrative Tribunals Act 1985) 
(L 

Title of the Case: 	 OANo. 	/2006 

Sri N ripen Lahkar, ------APPLICANT. 

Vs 

Union of India & Ors -------RESPONDENTS. 

INDEX 

S.L. NO. PartIcular of'the Dociment PAGE No. 

 Application  

 Verification / 
 Annexure - 

1 
 Annexure-2 Is- 

 Annexure-3 

 Annexure —4 1 -  Annexure - 5 

 Annexure —6 

 Annexure —7 
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BEFORE THE 

CENTRAL ADMINISTRATIVE TRIUUNAL, GUWAIL&Th 

CO  

1 I  
(-L 

BENCH: GUWAHATI. 

(An application U/S. 19 of the Administtative 

Tribunals Act 1985) 

0). NoI2O06 

	 4 
BETWEEN 

	 k 
Sri Ntipen Lahkar, 

S/O- Late Joynath Lahkar 

Resident of Bagharbari, Pañjabari 

Guwahat - 37. 

District: Karnrup, AssalfL 

APPLiCANT. 

-AND- 

Union of India, through the General Manager (P), 

N.F.Railway, Malig4oñ, Giiwahati -781011. 

General Manager (P), N.F.Railway, Maligaon, 

Guwaháti -78101 1. 

The 	Secretary, 	Basket 	Ball 	Association 

DYCPO(G). N.F. Railway, Maligaon, Guwahati-

78101. 



Asstt. Basket Ball Secretary, N.F.R.S.A. N.F. 

Railway, Maligaon, Guwahati-78101 I. 

Sri Ramashree Yadav, 

C/O - Sri Arnarjit Choudhury, 

Khanapara, Farm Gate, 

Guwahati - 22. 

RESPONDENTS. 

THE APPLICATION IS AGAINST THE FOLLOWI 
	 i 

The present Application has been directed against the illegal, 

arbitrary and discriminatory action on the part of the respondent 

authorities in refusing to appoint the applicant as a basket ball player 

against Talent Scouting Quota in Grade - V and seeking to appoint 

the respondent No 5 who appeared in the selection process in the 

Group — C. 

2. 	JURISDICTION OF THE TRIBUNAL. 

The applicant declares that the cause of action of the instant case 

has arisen in Guwahati and as such this Hon'ble Tribunal has got 

jurisdiction to adjudicate upon the issues involved in the present 

ease. 

LIMITATION. 
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The applicant declares that the present application has been prefered 

within the period of Umitation prescribed in section 21 of the 

Administrative Tribunal Act, 1985. 

4 	FACTS OF THE CASE. 	
i - 

1) 
	

That the applicant is a citizen of India and a resident of the 
	:1 

aforementioned locality and as such he is entitle4 to all the rights, 

previleges and protections guarante4 to the citizens of India under 

the Constitution of India and the laws franied there under. 

III) 	That the applicant is a basket bail  player and on several occassions 

has earned laurals for his team in various tournaments. The applicant 

is enrolled as a member of the Assam Basket Ball Association and 

has perticipated in various prestigeots to.irnaments. The applicant 

has successfully represented the State team in three National level 

tounarnents and as such is a respected and rpute4 state basket ball 

player. - 

Copies of relevant certificates of the 

applicant are annexed herewith and 

marked as Annextire - 1 series. 

III) That the N.F Railway took a policy decisiop to itciude basket ball 

players from the north easf region in Group - ID post in N.F. Railway 

in Talent Scouting Quota in basket ball. Accordingly, a request was 



/ 	 4 

made by the N.F. Railway Sports Association before the Assam 

Basket Ball Association to recommend the names of three (3) 

talented basket ball players of the regIon for recruItment in the 

Group - D post in N.E. Railway in Talent Scouting Quota. 

Accordingly, the name of the applicant along with two other 

persons, viz. Sri Jitumani Deka and Sri Sankar Brahmin were 

recommended by the Assam Basket Ball Association. 

That thereafter, the Secretary of the Basket Ball! N.F.R.S.A. and 

DYCPO (G) vide letter No. NFRSA!BB!2(W)!Pt.V(Cofl) dated 

23/11/2005 invited the applicant and the two other aforementioned 

players for trial cum selection for recruitment of basket ball players 

against Talent Scouting Quota in basket 	ball on 	28/11/2005. 

However, vide another letter under 	No. 

NFRSA!BB!2!Pt.W/Pt.V/Cofl dated 28!1 1/2005 deferred the date of 

selection. 

Copies of the aforementioned letters 

dated 23/11/2005 & 28/11/2005 are 

annexed herewith and marked as 

Annexure - 2 & 3 respectively. 

That persuant thereto the Asstt. Basket Ball Secretary, Ni RSA vide 

letter No. NFRSA!BB/2(W)Pt. V (Con) dated 12/01/2006 invited the 

applicant along with the two other players for trial cum selection for 

recruitment of basket ball players against Talent Scouting Quota in 

(V'  
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Group - D schedule to be held on 24/01/2006. Accordingly, the 

applicant appeared in the selection process and tire4 well. The 

applicant has come to learn from reliable sources that he is likely to 

be selected. 

Copy of the aforesaid letter dated 

12/01/2006 is annexed herewith and 

• 	 marked as Annextire— 4. 

That all along the applicant was in anticipation that he wbuld be 

selected as a basket ball player Under the N.F. Sports Association. 

However, to the utter shock and surp4se of the applicant the 

I  respondent authorities in a most illegal and arbitrary manner have 

selected the respondent No. 5 who  had originally appeared in the 

selection process for a Group - C post. The respondent No. 5 had 

never appeared in the selection ptocess for Group - D and his name 

was never recommended by the Assam Basket Ball Association. 

That being highly agreived by such illegal and arbitrary action of the 

respondent authorities in refusing to select the applicant and thereby 

in a very illegal, arbitrary, unresonable, discriminatory and malafide 

manner selecting the respondent No 5 to a Group - D post in the 

selection process of which he had never appeared, the applicant has 

been left with no other option but to approach this I -Ion'ble Tribunal 

by way of the present Oiginal Application. 



5. . 	FOR RELIEF WITH LEGAL PROVISIONS. 

a) For that, the name of the ãplicant fiIving been sponsored by 

the Assam Basket Ball Association interms of the policy 

decision of the N.F. Railway there was no reasohable basis or 

justification for having selected the respondent No S who was 

never a person beJonging to the North East Region. As such, 

the actions of the respondent .  Authorities are ex-facie, 
	 & 

arbitrary, unreasonable and discriminatory and as gueh are 

liable to be interferred with by this Hon'ble Thbunal. 

b) For that the respondent authoritieswhile selectIng the 

respondent No 5 have completely lost sight of the fact that the 

applicant is a Sports person of repute and had played in the 

• National level thrice representing the State of Assam. As 

such, the decision of the respondent authorities to select the 

respondent No 5 is contrary to the policy deçisin of the N.F. 

Railway to include plyers of the No East RegIon. i-Ience, 

it is fit case where this Hn'b1e Tribunal would be pleased to 

interfere into the matter and grant adequate relief to the 

applicant. 

c) For that the applicant was sponsored by the Assam Basket 

Ball Association as he possessed ail the required norms and 

qualifications for being selected as a basket ball player 

against Talent Scouting Quota in Gn,de - D. Non- 
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consideration of the applicant's qualifications by the 

respondent authorities Is discriininatory and malafide towards 

the applicant and as such, such actions are libale to be 

interfered by this Hon'ble Tribunal. 

d) For that the applicant having participated in the trial come 

selection process for Basket Ball Players against Talents j 

Scouting Quota in Group - D and having faired well has a 

ligitimate expectation if not to be selected, atleast to be 

informed about the oulcome of the selection. The actIons of 

the respondent authorities of not allowing the applicant to 

know about the outcome of the said selection and moving 

ahead to select the respondent No 5 in the Group - D post, the 

selection process of which he had never appeared is violative 

of the applicant's fundamental rights and as such are bad in' 

law. 

e) For that the applicant has all along had a ligitiinate 

expectation of being selected as a basket baU player against 

Talent Scouting Quota in Group - D as he had faked well in 

the said selection process. The applicant has been 

discriminated against by the respondent authorities in 

selecting the respondent No 5 who had never appeared in the 

selection process. 
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For that the applicant has a strong prima fade case in his 

favour necessitating immediate interference at the hands of 

this Hon'ble Tribunal. Although, an illegal move has been 

initiated by the respondent authorities to appoint the 

respondent No 5 to a Group - D post, he has not yet joint in 

the said post and as such the balance of convenience is also 

strongly infavour of the applicant. The applicant shall suffer 

irreperable loss and injury in the event an interim or4er as 

prayed for is not passed. As such, this is a fit case where this 

Hon'ble Tribunal would be pleased to grant adequate interjm 

relief to the applicant in the given facts and circumstances. 

g) For that in any view of the matter the actions of the 

respondent authorities are ex-facie, illegal, arbitrary, 

discriminatory, unreasonable, malafide and capricious and as 

such are liable to be interfered with at the hands of this 

Hon'ble Tribunal. 

7 MATTERS NOT PREVIOUSLY FILED OR PEN1I G BEFORE 

ANY OTHER COURT: 

The applicant further declares that she has not filed any writ 

application or suit regarding the matter in respect of which this 

application has been made before any court of law or ,  any other 

authority or any other bench of this Hon'ble Tribunal and no such 

application or suit is pending. 
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RELIEFS SOUGHT FOR 

In the premises aforesaid your Applicant prays 

that your Lordship may be pleased to call for 

the records, calling upon the respondents to 

show cause as to why the applicant should not 

be appointed at the earliest having successfully 

completed the selection process and/or be 

pleased to direct the respondent authorities not 

to appoint the respondent No 5 to the Group - 

D post in the selection process of whIch he had 

never appeared. 

And or pass such further or other order/orders 

as this Hon'ble Tribunal may deem fit and 

proper. 

9. 	INTERIM PRAYER 

Pending disposal of this Original, application 

Your Lordships may be pleased to direct the 

respondent authorities not 	to appoint the 

respondent No 5 to the Group - D post of 

basket ball player against Talents Scouting 

Quota. 

And for this the applicant as in duty bound shall ever pray. 



10 

10 APPLICATION IS FILED THROUGH ADVOCATE: 

A.D C )udhury, 

Gautarn Rahul, 

Sailendra Deka 

11. PARTICULARS OF I.P.O 

I.P.O 

bATE OF ISSUE 

ISSUEDFROM 

PAYABLE AT 	G\tc  

12 LiST OF ENCLOSURES: 

As stated in the Index. 

---- —Verification. 
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YERWICATI0N. 

1, Sri Nripen Lahkar, Sb- Late Joynath Lahkar, aged about 25 years, 

resident of Bagharbari, Panjabari Guwahati - 37. District: Karnrup, .Assam 

do hereby solemnly affirm and verify that the statements made in the 

accompanying application in paras 

_4j ) L11J1) ) 4cjfl), Littv2, L1vLrcv P f  are true to my 

knowledge and belief and those made in paras 

being matters of records are veri.y believed to be true on the basis of the 

information derived therefrom and the rest are my humble submissions 

before this Hon'bie Tribunal. I have not suppressed any material facts 

And in verification whereof, I sign this verification today dated 

31/10/2006, at Guwahati. 
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BASKETBALL MSOCIAIION OF ASSAM 

This is to certify that 

.Nrin.Ccbk . 

	

ole ..... ...... 	 4"- 

mI S?t 	 iJt 	 (!1 Oavwwi), 

• 	 Organised by 

0/ 

at 

8 Tjadan c9L4gaaiz uJa1I 

from I 

• 	 .. 	

15tA toi 17fA 9/4 2001'. 
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Secretary 	 Working Secretary 	 Pres'ent 
Basketball Association of Assam 	Basketball Association of Assam 	Basketball Assocition of Assam 
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.V.Raih av 

No. NFRSA/B13/2(\VYPLV(CON) 	 C)fiicc of,  the 
Gcnecal Managcr(l') 
Maligaon,Guwahati 
tatc:- 23/11/05 

1 Shii ,liIu Molli 1)eka 
• 	- SiO.Slni J.C.Deka 

11engrabaii, Purbanthal Nagar 
• 	Near P1-Ui ollice 

Guwahati-36 

2. Slu Sankar iiralunin 
5I0. I),I3rahmin 
RPF Reserve Line 

GuvaIiati - 1 

• 	 . Shii >ipeil Lalikar 
S'(.) l.ate i.Lahkar 
13agIatbari ,Panbazar 
(1 uwaliati- 1 

S 	 Sub:- Thai eum selection for recruitment of l3askct Ball Plasci s 
against Talent Scouting Quota in Gr.1) 

k is to inform you that the trial cuin selection for recruitment 
oUplayers in (Jr.'l)'post in N.F.Raiiway in latcut Scouting Quota in 

• 	
S 	Basket Ball has been fixed on 28 1 1 1U5. 

Youare hereby requested to attcnd the Selection Dial on 28/1 1105 at 
- • 	• 	09.00 hrs,at N.F.R.$.A Basket Ball yuund IMatigaon.aioug with documents and 

S 	cert ii icates in original. 

(P.K.Sin i) 
/ Secy.Basket Ba1IINFRSA 

• 	 .I 	& 

	

- / 	DYCPO(G) 

MI 



IN 
1(r) 

L6 	NNEiUIt1II3J 
Ni- Raiay 

Ofltce otthe 
(JeneiaI Malla uer (P) 

Maligaon, (Juwahati- 

No. NFR S A/138/2/I'i \V/Pi. V/Con - 	 Noveinher 28. 2005 

i 	. 

Sub: iralal kr recniitnient of 13 skcll)al I'Jaycr( (J oup ) 
1 aleut Scouting Quota. 

Ref ]hs otlice kiter of cen number dated 23. I I .05. 

Ovng 	l)navIMdablC reasons, the selection iraial on the above, \\hicl ) \\aS  scheduled ic he held 
o r, date, -la btn postponed. The nc;i date vll be iniimated shoily. 

,\$it l3uskcibafl SeciciatfNFRS,\ - 	 -- 

. 	 ., 	. 

. 	. 	 . 	. 

- 	. 	

., 
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 N. F. Railway 

0111cc of the 
General Manager (P) 
Matignoti, (juwahat I 

Date:- 	106 
iz.-oi OG 

'..'( Shri Jitu Moni Deka 
S/U Shii J C. Deka 
tIcngrabari, Purbanc hat Nagar 
Near PIlE 0111cc 
Guwahati-36 

2. Shri Sankar Brahmin 
Sf0. D.Brahmin 
RPF Reserve line 
Rly. Qr. No. 9/1- 
(Juwahati- J I 

1ni Nipen Lahkar 
S)OUueJ. Lahkar 
Baghaibari, Panbazar 
Guwahati-1 	 S 

Sub- Trial cum selection for recruitment of Basket 
Ball Players against Talent Scouting Quota in 
Gr.D 

I 

7 It is to inform y ou that the trial cum selection for recruitment of players in 
-. Gr. D .  post in N. F. Railway in Talent Scouting Quota in Basket Ball has 

Been fixed on 24-01-06, 

are, 	requested to attend the Selecon .Tri(on 24-01 Ybu 	hereby 
: 14.30 hrs at N. F . Railway Basket Ball IMaligoan alog with docum 	t 

; and certificates in original.  

• 
• 4 .. 

- 
-. 	

.. 	
ro . 	. 	 . . 	 . ., 

( M. Paul) 
- 	Mst. Basket Ball! 	cy. 

N. F. R.. S. A 

.5 	 . 	. 	

S............... ..w •L 

4. 
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Central ACmILI&tlative Tribunal 
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Bench 
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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT1 BENCH, GUWAHATI 

OA NO. 2106 

Sri Nipen Lahkar 	 Applicant 

-Versus. 

Union of india & others 	...... Respondents 

Written Statement on behalf of the Resoondents Nos. 12.3 and 4:- 

1. 	That the respondent Nos. 1,2,3 and 4 have gone through the OA 

and understood the contents thereof. 

2. 	That the respondents deny the correctness of the statement made 

in para 4(iii) that N.F.Railway took a policy decision to include 

Basket Ball players from the N.E.Region in Group-D post in 

N.F.Railway in Talent Scouting quota in Basket Ball. A request was 

made by N.F.R.S.A to Assam Basket Ball Association to recommend 

names of Basket Ball players for recruitment in Group-i) post through 

Talent Scouting Quota and 3( three) names were received including 

the name of the applicant. Other associations of N. E. Region were 

also requested to send such names for consideration. This was done to 

give encouragement to the players of N.E.Region, but it is not 

mandatory to select candidates only from N. E. Region. The purpose 

of recruitment is to form a good team by best available talents in the 

country. In the trial selection on 24.01.06 the applicant and two other 

candidates appeared. 
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The selection was for the year 2005-2006. The Selection Committee 

consisted of Secretary, Basket Ball, Joint General Secretary Basketball 

and one Coach of Sports Authority Of Jndia/Assam. As per instructions 

issued by Railway Board, the age limit of the candidates shall be 

between 18 to 25 years. The applicant was nearing 25 years of age. The 

matter was discussed by the President N.F.R.S.A with the General 

Manager N.F.Railway and the applicant could not be selected/appointed. 

There is no scope of relaxation of age limit. That there is no basis of the 
- 

statement of the applicant in para 4(v) of his likelihood of being selected. 

3. That the correctness of the statements in para 4(vi) and 4(vii) is 

denied. The allegation that selection of respondent No.5 is illegal and 

arbitrary is denied. The respondent NO.5 applied for 20062007 Talent 

Scouting Quota for Group-D post only. The applicant has filed the OA 

under misconception. Recommendation of Assam Basket Ball 
--- 

Association is not required in the instant selection process. The 

respondent NO.5 has not appeared in 2005-2006. 

4. That in the circumstances explained above, the OA deserves to be 

dismissed with cost. 



\ 
 

C"
Ifal  

Guwaha Be;iCh 

4- 

VERIFICATION 

KW 

working as ----- _4' 	----------- aged about_-A?=_- 

-years do hereby verify that the statements in paragraph I to 4 above are 

true to my knowledge. 

P"-*q V_C~~ 
SAA 

Deponert 

fr S114 Personnel Officer 
N. F. f4aIlway/MaIigon. 


